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PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF HYDRIC FARM INPUTS LIMITED

' RELEVANT PARTICULARS

1 |Name of Corporate Debtor HYDRIC FARM INPUTS
: LIMITED
2_|Date of Incorporation of Corporate Debtor] 09.12.2003
3 |Authanty under which Corporale Registrar of Companies,
|| Debtor is incorporated/ registered DELHI
| 4| Corporate Idenfity Number of Corporate deblor] UO1111DL2003PLC 123498

5 |Address of the |REG. OFFICE : FLAT NO 2 FIRST FLOOR,
Registered Office and | F-50 B MADHU VIHAR EXTENTION. PATPAR
Principal Office (if any)| GANJ, NEW DELHI DL 110081 IN
of Corporate deblor | PRINCIPAL OFFICE : 34, ROHTAS ENCLAVE, PHASE - I,

(I RAVINDRA PALLI, FAIZABAD ROAD, LUCKNOW - 228 0g

6 |Insolvency Commencement date in 20/11/2019 (copy of order
respect of Corporate Debtor received on 02/12/2019)

[ | Estimated date of closure of Insolvency | MAY 23. 2020
Resolution Process.

8 | Name And Registration Number of the MR. ADITYA AGRAWAL,
Inselvency Professional Acting As Interim Reg No.- IBBI/IPA-001/
Resolution Professional IP-P00529/2017-18/10954

9 |Address and e mail of the interim 3A/105 Azad Nagar,
resolution professional as registered Kanpur 208 002
with the board. caaditya65@gmail.com

10 | Address and E-mail to be used for ADITYA AGRAWAL, IRP, 341105,
Correspondence with the Interim Azad Nagar, Kanpur 208 002.
Resolution Professional. Mail ID for cormespondence on

claims: ipadityahydrio@gmail.com

11 | LASTDATE FOR SUBMISSION OF CLAIMS. | DECEMBER 16, 2019°

12 | Classes of Creditors, If Any, Under Clause | NA
(b) Of Sub-section (6a) of Section 21, As
Certained By The Interim Resolution
Profession

13 | Names Of Insalvency Professionals NA
identified To Acts As Authorised
Representative of Creditors In A Class
{three Names for Each Class)

(14 | (A} Relevant Forms and (B) Details of NA
authorized representatives are available at

"The order of NCLT was made available to the Interim resolution
professional on December 02, 2019 hence 14 days there from.

Notice is hereby given that the National Company Law Tribunal V1, New Delhi
has ordered the commencement of a corporate insolvency resolution process
of the Hydric Farm Inputs Limited on 20, TTENQ.

The Creditors of Hydric Farm Inputs Limited are here bK)r::aHed upon fo submit
their claims with proof on or before 16.12.2019 fallin urteen days from the
appointment of the interim resolution professional o the interim resolution
professional at the address mentioned against entry No.10.

The financial creditors shall submit their proof of claims by electronic means
only.

All other creditors may submit the claims with proof in persan, by post or by
glectronicmeans.

Farm for submission of claims can be downioaded from ‘downloads” section at
www.ibbi.gov.in.

Submission of false or misleading proofs of claims shall attract penalties,

Date : 03/12/2019 ADITYA AGRAWAL

Place: Kanpur INSOLVENCY PROFESSIONAL
N.B. Financial Institutions are directed not 1o process any transactions wrl.
the Corporate Debtor without prior approval ofthe IRP




